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FACTUAL AND ACTION TAKEN REPORT OF THE JOINT 
COMMITTEE IN O.A. NO. 48/2024 TITLED AS ASHWINI KUMAR 
SAINI V/S STATE OF H.P, IN COMPLIANCE TO ORDER DATED 
07.03.2024 OF THE HON’BLE NGT. 

 

1. Background: 
 
The Applicant Sh. Ashwini Kumar Saini, Mahasachiv, Sundernagar Progressive Development 

Forum (R), 10 Indira Market, BBMB Colony Sundernagar, Distt. Mandi H.P. had filed a 

complaint before the Hon’ble National Green Tribunal wherein it was alleged that illegal 

mining on hilly area in Kiratpur-Sundernagar four lane is being carried out at very large scale 

by scrapping through hills indiscriminately on various places at Kiratpur-Sundernagar four lane 

and Near Baloh Toll Plaza Bilaspur-Mandi Four lane in the State of Himachal Pradesh. Huge 

quantity of bajri, stone and other mineral material by scrapping is being extracted from hills 

using heavy machinery. 

The complaint was admitted in the Hon’ble NGT as O.A. No. 48/2024 titled as Ashwini Kumar 

Saini v/s State of H.P. and vide order dated 07.03.2024 the Hon’ble National Green Tribunal 

passed following directions – 

“…3. Allegations made in the complaint, in our view, do give rise to a substantial question 

relating to environment arising due to implementation of Scheduled Enactments under NGT 
Act, 2010 but before taking any further action in the matter, we find it appropriate to obtain a 
factual report for which we constitute a Joint Committee comprising Himachal Pradesh State 
Pollution Control Board, District Magistrates, District Mandi and Bilaspur, State of Himachal 
Pradesh.  

4. Himachal Pradesh State Pollution Control Board shall be the nodal agency for coordination 
and compliance.  

5. The said Committee shall visit the site, collect relevant information and submit factual report 
within two months. 

6. Report shall be submitted by the said Committee by e-mail at judicial-ngt@gov.in preferably 
in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

7. List on 20.05.2024…” 
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2. Members of the Joint Committee constituted in compliance to order dated 
07.03.2024 of the Hon’ble NGT: 

In compliance of the above-mentioned directions of the Hon’ble NGT, the Regional Officer, 

Bilaspur, HPSPCB was nominated as the Nodal officer in this matter vide HPSPCB’s Head 

Office letter dated 16.03.2024 (Annexure-I).  

For inspection of the area of District Bilaspur, H.P, the Additional Deputy Commissioner, 

Bilaspur co-opted following members: 

i. The Project Director NHAI, PIU Gutkar Distt. Mandi. 
ii. The Superintending Engineer HPPWD Distt. Bilaspur. 
iii. The Mining Officer, Deptt. of Industries, Distt. Bilaspur. 
iv. The Regional Officer, HPSPCB Distt. Bilaspur. 

 

For inspection of the area of District Mandi, H.P, the Additional Deputy Commissioner, Mandi 

co-opted following members: 

i. The Additional Superintendent of Police Mandi. 
ii. The Project Director NHAI, PIU Gutkar Distt. Mandi. 
iii. The Superintending Engineer HPPWD Distt. Mandi. 
iv. The Mining Officer, Deptt. of Industries, Distt. Mandi. 
v. The Regional Officer, HPSPCB Distt. Bilaspur. 

 
3. National Highway under reference i.e. from Kiratpur to Sundernagar Four Lane: 

 
National Highway Authority of India (NHAI) has constructed a Kiratpur-Manali section of 

NH-21 from two lanes to four lanes. The road project is a connectivity route towards Leh-

Ladakh. NH-21 also connects Chandigarh to Manali. The NH is being built for 191.00 km total 

length and Rs. 6740 Cr (approx.) as Civil Cost. This includes 13 Nos. of tunnels, bypasses, 41 

major bridges of span 60 m to 675 m (including both completed and under construction). 

 
Initially the Environmental Clearance was obtained for widening and improvement of existing 

two lane to four lane of Kiratpur to Bilaspur Section of NH-21 in the States of Punjab and 

Himachal Pradesh issued by MOEF, GOI vide letter dated 21.03.2013. The Copy of 

Environmental Clearance is enclosed as Annexure-II. Environmental Clearance was also 

obtained for widening and improvement of existing carriageway to two to four lane of Bilaspur 

to Nerchowk Section of NH-21 from Km 134.500 to Km. 186.500 in the state of Himachal 

Pradesh issued by MOEF, GOI vide letter dated 21.03.2013. The Copy Environmental 

Clearance is enclosed as Annexure-III. 
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The alignment of the Kiratpur Manali section partly falls in the state of Punjab and majorly 

falls in the state of Himachal Pradesh. The total length from Kiratpur to Nerchowk (Package-1) 

is 30.53 KM under Brownfield Section and 47.75 KM under Greenfield Section. The 

widening/development of existing road is categorized as Brownfield, whereas construction of 

project on a new alignment is categorized as Greenfield section. Further the construction work 

of NH section from Kiratpur to Sundernagar is completed and same is operational. The total 

road length in reference is approx. 56 Km from Gara Moura Toll Plaza in Distt Bilaspur to 

Sundernagar in Distt. Mandi. 

 
Pic No. 01: Shows Stretch of 04 lane from Kiratpur to Sundernagar has been completed and is 

operational as highlighted in Red. 
 

 
4. Meetings of the Joint Committee and Inspections of the area in question of the National 

Highway: 
 
4.1 First Meeting of the Joint Committee 

The first meeting of the Joint Committee was convened on 09.04.2024 under the Chairmanship 

of the Additional Deputy Commissioner Bilaspur in which the Joint Committee members were 

present in the meeting along with the Complainant/Applicant Sh. Ashwini Kumar Saini and Sh. 

Umesh Kumar Gautam, President Sundernagar Progressive Development Forum and four lane 

contractor M/s Gawar Construction Limited. The attendance sheet of the meeting is enclosed as 

Annexure-IV. 
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Pic No. 02: Shows convening of Joint Committee Meeting in the Chamber of Additional Deputy 

Commissioner Bilaspur 
 
During the meeting, Sh. Ashwini Kumar Saini has informed that unscientific cutting of hills 

was carried out during the construction of four lane as observed in August 2023 during peak 

monsoon which resulted into falling of the rocks from the hills and caused accidents and 

damage to human lives and therefore a complaint had been filed before the Hon’ble NGT. He 

also informed that the illegal mining/cutting along the four lane in Distt. Bilaspur has not been 

observed as on date and the four-lane has now been completed from Kiratpur to Sundernagar in 

Distt. Bilaspur and Mandi. The spots briefed by Sh. Ashwini Kumar Saini are mainly located 

on the boundary of Distt. Bilaspur and in Distt. Mandi. 

 
In the meeting, the Additional Deputy Commissioner Bilaspur had directed the Joint 

Committee members of Distt. Bilaspur to conduct a joint inspection in the presence of Sh. 

Ashwini Kumar Saini and Sh. Umesh Kumar Gautam on dated 09.04.2024 of Kiratpur-

Sundernagar four lane area in Distt. Bilaspur and to identify the hotspots where illegal mining 

is being carried out.  

   

4.2 Joint Inspection of District Bilaspur area by the Joint Inspection Committee:- 
 
The site under reference i.e. From Gara Moura Toll Plaza to Baloh Toll Plaza total stretch of 

approx. 40 Km in Distt. Bilaspur of Kiratpur-Sundernagar four lane was jointly inspected by 

the Joint Committee along with Sh. Ashwini Kumar Saini and Sh. Umesh Kumar Gautam on 

dated 09.04.2024. During the joint inspection from Gara Moura Toll Plaza to Baloh Toll Plaza 

under the jurisdiction of Distt. Bilaspur, no illegal mining from the hills on part of four lane 

construction was observed by the committee.  
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However, cutting/excavation by local residents at 02 no’s of locations other then Right of Way 

(ROW) of four lane on their private land was observed by the committee during the visit i.e. :- 

 

1. Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur (Ahead of B4U Hotel 

& Restaurant) (Lat: 31.339549, Long: 76.735708). 

2. Village Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin, Distt. Bilaspur (Lat: 

31.417506, Long: 76.757779). 

 

Table No.01: Shows details of cuttings observed in Distt. Bilaspur: 
 

S. 
No. 

Location Nature of 
Activity 

Muck Disposal Present Status 

1. Village Kothi, PO Behna 
Jattan, Tehsil Jhandutta, Distt. 
Bilaspur (Lat:31.339549,    
Long: 76.735708). 

Proposed Retail 
Outlet/Petrol 
Pump 

On Private Land/Plot 
(Agreement executed 
between both parties) 

Cutting work has 
been stopped by 
SDM Jhandutta 

2. Village Rohin Tehsil 
Ghumarwin, Distt. Bilaspur. 
(Lat: 31.417506, Long: 
76.757779) 

Proposed 
Commercial 
establishment 

On Private Land/Plot 
(Agreement executed 
between both parties) 

Cutting work has 
been stopped by 
SDM Ghumarwin 

 
The report of the Sub Divisional Magistrate Jhandutta w.r.t. S.No. 01 of Table 01 is annexed as 

Annexure –V. The report of the Sub Divisional Magistrate Ghumarwin w.r.t. S. No. 02 of 

Table 01 is annexed as Annexure –VI. 

 

The Mining Officer Bilaspur informed that no major illegal extraction of mineral within stretch 

was detected. The copy of reply submitted by Mining Officer Bilaspur is annexed as 

Annexure-VII.  

 

Furthermore, during the joint inspection, the Officials from the NHAI Mandi have informed 

that the vulnerable areas of landslides on the four lane have been identified and a preparation of 

Detailed Project Report to tackle the problems of landslides along the fourlane is under process. 

NHAI Mandi has further submitted that the project is completed and is operational since 

10.02.2023 and total length from Kiratpur to Nerchowk (Package-1) is 30.53 KM under 

Brownfield Section and 47.75 KM under Greenfield Section. The copy of reply submitted by 

NHAI Mandi is annexed as Annexure-VIII. 
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In addition to above, a meeting held under the chairmanship of Deputy Commissioner Bilaspur 

on dated 26.04.2024 along with Sub-Divisional Magistrates (SDM’s) and concerned 

departments namely Forest Department, NHAI, District Revenue Officer (DRO), Mining 

Department, Town and Country Planning Department, State Pollution Control Board and 

directions were issued to all Sub Divisional Magistrates to immediately stop the ongoing 

construction activities without proper permission. In future, Revenue Department must do 

videography regarding to check any illegal construction activities nearby the National 

Highway. If any construction activity is found, immediately it must be ascertained whether 

proper permission has been taken from the appropriate authority. Also it has to be checked 

whether the muck dumping plan has been submitted while seeking the permission and also 

whether the concerned person is dumping muck as per the approved plan. The copy of the 

proceedings of the meeting is annexed as Annexure-IX. 

 

  
                               Pic No. 03                                                              Pic No. 04 

  
                          Pic No. 05                                                                        Pic No. 06 
 
Pic No. 03 to 06: Shows the Joint Inspection of the area in reference conducted by the committee on 

09.04.2024. 
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                                 Pic No. 07                                                                  Pic No. 08 
 

Pic No. 07 & 08: Shows the status of cutting at Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt. 
Bilaspur (Lat: 31.339549, Long: 76.735708) on dated 09.04.2024.                                                           

 

  
Pic No. 09                                                                  Pic No. 10 

 
Pic No. 09 & 10:  Shows the status of cutting at Village Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin, 

Distt. Bilaspur (Lat: 31.417506, Long: 76.757779) on dated 09.04.2024.                                                           
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5. Second Meeting of the Joint Committee and inspection of NH at Distt. Mandi, H.P. 

The second meeting of the Joint Committee in Distt. Mandi was convened on 10.04.2024 under 

the Chairmanship of the Additional Deputy Commissioner Mandi in which the Joint Committee 

members were present in the meeting along with the Complainant/Applicant Sh. Ashwini 

Kumar Saini and Sh. Umesh Kumar Gautam. The attendance sheet of the meeting is enclosed 

as Annexure-X. 

 

 

Pic No. 11: Shows the convening of Joint Committee meeting by Additional Deputy Commissioner 
Mandi on 10.04.2024 

 
 
5.1 Joint Inspection by the Joint Inspection Committee: 

The Joint Committee members inspected the fourlane from Sundernagar (Pungh) to Baloh Toll 

Plaza, a total stretch of approx. 16 Km, under the jurisdiction of District Mandi along with Sh. 

Ashwini Kumar Saini and Sh. Umesh Kumar Gautam. on dated 10.04.2024 under the 

Chairmanship of Additional Deputy Commissioner Mandi and Sub Divisional Magistrate 

(SDM) Sundernagar. During the joint inspection on 10.04.2024, the committee observed 

cutting/excavation of hills have been carried out at 06 no’s of locations as follows: 

 

1. Near Pungh on four lane (Near Dear Café & Lounge), Sundernagar, Distt. Mandi (Lat: 

31.509443, Long: 76.87545). 

2. Near Jio Petrol Pump Sundernagar, Distt. Mandi (Lat: 31.503068, Long: 76.874851). 

3. Vill. Chamukha, Sundernagar, Distt. Mandi (Lat: 31.497679, Long: 76.874431). 

4. VPO Jarol, Tehsil Sundernagar, Distt. Mandi (Lat: 31.454402 Long: 76.86005). 

5. Near entry to Tunnel No. 4 Fourlane Distt. Mandi (Lat: 31.44571, Long: 76.842077). 

6. VPO Dehar (Near Baloh Toll Plaza) (Lat: 31.425439, Long: 76.810823). 
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Pic No. 12:  Shows the status of cutting Near Pungh 

on four lane (Near Dear Café & 
Lounge), Sundernagar, Distt. Mandi 
(Lat: 31.509443, Long: 76.87545).                                                                 

                    

Pic No. 13:  Shows the status of cutting Near Jio 
Petrol Pump Sundernagar, Distt. 
Mandi (Lat: 31.503068, Long: 
76.874851). 

  
Pic No. 14: Shows the status of cutting at Vill. 

Chamukha, Sundernagar, Distt. 
Mandi (Lat: 31.497679, Long: 
76.874431). 

Pic No. 15: Shows the status of cutting at VPO 
Jarol, Tehsil Sundernagar, Distt. 
Mandi (Lat: 31.454402 Long: 
76.86005). 

 

                            
Pic No. 16:  Shows the status of cutting Near entry to 

Tunnel No. 4 Fourlane Distt. Mandi 
(Lat: 31.44571, Long: 76.842077) 

Pic No. 17:  Shows the status of cutting at VPO 
Dehar (Near Baloh Toll Plaza) (Lat: 
31.425439, Long: 76.810823) 
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Pic No. 18: Shows the cutting at VPO Dehar 

(Near Baloh Toll Plaza) (Lat: 
31.425439, Long: 76.810823) 

Pic No. 19: Shows the cutting at VPO Dehar 
(Near Baloh Toll Plaza) (Lat: 
31.425439, Long: 76.810823) 

 

 
Pic No. 20: Shows the members of the Joint Inspection Committee inspecting the four lane 

 

During the inspection, it has been observed by the joint committee that at above mentioned 05 

no’s locations (i.e. 1-5), plot development work has been carried out on private land along the 

fourlane and at the 6th location i.e. at VPO Dehar Near Baloh Toll Plaza in Distt. Mandi, 

historical traces of cutting have been observed by the committee members. However, no fresh 

cutting and illegal mining has been observed.  
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Further, the Mining Officer Mandi and NHAI Mandi Officials were directed by the Additional 

Deputy Commissioner Mandi to submit the status report of illegal mining and other mining 

operations carried out along the four lane as observed during the inspection. The Mining 

Officer Mandi submitted report stating that no illegal mining was observed during the stretch. 

(Copy enclosed as Annexure- XI). 

 

The National Highway Authority of India has issued Notices to these private properties under 

NH land and Traffic Act 2002 for unauthorised access from National Highway along with 

directions to obtain access permission from Highway Administrator (Copy of Notices enclosed 

as Annexure-XII) 

 
Table No. 02: Shows the Status report w.r.t the identified sites in Distt. Mandi:  

 

S.No. Name of Land Owner Latitude Longitude 
Muhal Name with 

Khasra No. 
Present Status 

1. 
Balak Ram S/o Gokal 
Das S/o Tulsi Ram 
 

31.50928 76.875422 

Kh. no. 30, 

1139/31 
Muhal 

Chamukha/41 

Carried out cutting in 

their own land mesauring 

03-10-00 Bighas 

2. 

Mrs. Kusham Lata 
W/o Subhash Chand 
S/o Chetram 
 

31.504976 76.874851 

Kh. no.  

1240/870/207 
Muhal 

Chamukha/41 

Carried out cutting in 

their own land mesauring 

00-17-00 Bighas 

3. Balak Ram S/o Gokal 
Das S/o Tulsi Ram 

31.504976 76.874851 
Kh. no.  1154/89 

Muhal 

Chamukha/41 

Carried out cutting in 

their own land mesauring 

02-05-00 Bighas 

4. 
Surendra S/o Padam 
Singh S/o Bhikham 
 

31.497679 76.874431 

Kh. no.  

1322/1059/405 
Muhal 

Chamukha/41 

Carried out cutting in 

their own land mesauring 

01-00-00 Bighas 

5. 

Sunil Kumar S/o Hem 
Raj S/o Nandlal and 
Smt. Draupadi Devi 
W/o Bhag Singh S/o 
Maghu 

31.497679 76.874431 

Kh. no. 

1324/1060/405 
Muhal 

Chamukha/41 

Carried out cutting in 

their own land mesauring 

00-12-00 Bighas 

6. 
Jagarnath S/o Gurdas 
S/o Gugar R/o Dehvi 
 

76.842077 31.44571 
Kh. no. 1109/285 
Muhal Dehvi/84 
Sub-Tehsil Dehar 

Carried out cutting in 

their own land mesauring 

02-03-00 Bighas 
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In addition to above, the President Sundernagar Progressive Development Forum has subinittcd 

a statement on dated 15.05.2024 stating that "We are satisfied with the handling of the situation 

by the Administration and now we found that there are no more violations. We are thankful to 

the initiative of NGT and the Administration and hope in future there will not be any damages 

the fragile ecology of hills ". The copy of statement made by the President Sundernagar 

Progressive Development Forum is enclosed as Annexure-XIII. 

Keeping above facts into consideration, the compliance report by the joint committee be fore 

Hon'ble National Green Tribunal (NGT) is submitted. 

AdditioDal Deputy 
HPSPCB Bilaspur HPHNBeCplign Controloand issioner, 

Reolonal Otice Mandi (H.P1andimmissione 
Regional Officer giongtacatficer 

Regional fficer 
H.P. State Pollution Control Board Regional 0ffica Bilaspur (H.P) 

Addi. Deputy 
Mandi Dist. Mandi (HP) 

Additic 

Sadditiona< Deputy 
Commissioner, 
Bilaspur 

12 I Page
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PCB-E007/8/2024-LEGAL SECTION-STATE POLLUTION CONTROL BOARD 

1/367548/2024 

H.P. STATE POLLUTION CONTROL BOARD  
Him Parivesh, Phase-III, New Shimla (H.P.) 171009 

No. PCB (LB) OA No. 48/2024 / 7(2 9  6  , c) -‘, 	Dated:- /6 • 3 ,  zt, 2A1 
To 

The Regional Officer, 
HPSPCB, Bilaspur, 
Near HPPWD Rest House Dholra, 
District Bilaspur, H.P. 
E.mail: pcbrobilaspurl@gmail.corn  

Subject: Order dated 07.03.2023 passed by the Hon'ble NGT in 
O.A. No. 48/2024 titled Ashwini Kumar Saini v. State of H.P. 
Memo: 

In the above cited matter, it is alleged that illegal mining is 

being carried out by scrapping through hill indiscriminately at various 

places at Kirtarpur Sunder Nagar Four Lane and near Baloh Toll Plaza 

Bilaspur-Mandi Four Lane in State of Himachal Pradesh. Huge quantity 

of bajri, stone and other mineral material by scrapping is being 

extracted from hills using heavy machinery in violation of 

environmental laws and norms. The Hon'ble NGT vide order dated 

07.03.2023 has passed following directions in this matter:- 

"...3... before taking any further action in the matter, we find it 

appropriate to obtain a factual report for which we constitute a Joint 

Committee comprising Himachal Pradesh State Pollution Control Board, 

District Magistrates, District Mandl and Bilaspur, State of Himachal 

Pradesh. 

4.Himachal Pradesh State Pollution Control Board shall be the nodal 

agency for coordination and compliance. 

5. The said Committee shall visit the site, collect relevant information 

and submit factual report within two months. 

6. Report shall be submitted by the said Committee by e-mail at judicial-

ngt@gov.in  preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

7. List on 20.05.2024. 

8. A copy of this order be forwarded to Himachal Pradesh State 

Pollution Control Board, District Magistrates, District Mandi and 
Bilaspur, State of Himachal Pradesh by e-mail for compliance..." 

In this matter, you shall be the 'Nodal Officer' on behalf of 

the State Board to co-ordinate with other members of the Committee, to 

fix an early date for the joint inspection and to ensure that directions 

Annexure-I
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PCB-E007/8/2024-LEGAL SECTION-STATE POLLUTION CONTROL BOARD 

1/367548/2024 

passed by Hon'ble NGT are complied with. The officials from other 

concerned/stakeholder departments viz. Mining wing of Industries 

Department, NHAI, PWD etc. may also be co-opted as members in the 

Joint inspection. The Factual Report of the Committee as solicited by 

Hon'ble NGT be filed well within time. 
(End: As above) 

-sd-
Anil Joshi, (IFS) 

Member Secretary, 
HPSPCB, Shimla. 

Copy to:- 

1. The Deputy Commissioner, Bilaspur; for necessary action being 
member of the Joint Committee. 

2. The Deputy Commissioner, Mandi; for necessary action being 
member of the Joint Committee. 

3. The Regional Officer, HPSPCB, Mandi: He shall also associate 
during the joint inspection within his jurisdiction and shall 
coordinate with the Nodal officer and officials of District Mandi, 
H.P. 

Signed by 
Anil Joshi 
DAM pia214,  Fsi 

Member Secretary, 
HPSPCB, Shimla. 
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Attendance Sheet of Joint Inspection Committee constituted as per orders of Hon'ble NGT dated 07.03.2024 in OA No. 48/2024 tilted as Ashwini Kumar Saini V/s State of HP 

under the Chairmanship of Additional Deputy Commissioner Bilaspur conducted on dated 9th April, 2024 at 11:00 AM 

Sr. No. 

3. 

Name & Designation 

E. .e. Jhaku 
EE +PPwt Dn Bilaspu 

Kulcleep Guitr 

UmeKqautou 

Awiid ik 

Official Address 

Hprsb Bilaspu 
Dim -I 

Gìlashur 

NHAI Mandi 

RECHAL) any 

Mobile No. Email 

918-7SIKR lee. bilJh nici 

36kt 
&214035 184 

Jtluomay 
Qweul Cou 

uke. euten 
eawal-ot 

g1g-81Boiclnost 

769294 s>37salnajs 

Signature 

Annexure-IV
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Attendance Sheet of Joint Inspection Committee constituted as per orders of Hon'ble NGT dated 07.03.2024 in OA No. 48/2024 tilted as Ashwini Kumar Saini V/s State of Hp 

under the Chairmanship of Additional Deputy Commissioner Bilaspur conducted on dated 9th April, 2024 at 11:00 AM 

Name & Designation Sr. No. 

0 
Shalha Choudha nys 

14 nadyo 

13 

Minn eficar Manai 

EE HPl wo -o 2 

Ash Asan asani 

) 

Official Address 

Jdsstiee deptt 
(mimote Enalad) 

Mobile No. 

1816 222403 

9456-376o 

rt3152749 

94s13 soDo) 

Email Signature 
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/ 

ER. 
Ro 

HSAT:.A.3T-VH.h./2024 

O4lo5|24 

2ls|24 

34tGT fayy q 3T43 erg 9a HGUT:PCB/RO/BLP/160/0A NO. 
48/2024-120-24 fcllea 18/04/2024 3H 

Order dated 07.03.2024 passed by the Hon'ble NGT in 0.A. No. 48/2024 
titled as Aswini Kumar Saini V/a State of H.P. 

34HUgeI 3fart (TO) 

gHr, felr faclrHgr (frOsO) 
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SoM Supet 
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Sfafofs. 

eais:(�es2024 

Regional Officer. 
HPSPCB Bilaspur H.P. 

Order dated 07.03.2024 passed by the Hon"bel NGT in 0.A. NO 48\2024 titled 

as Ashwani Kumar Saini VS State of H.P. 

Order dated 07.03.2024 passed by the Hon"bel NGT in O.A. NO 

482024 titled as Ashwani Kumar Saini VS State of H.P. 3Hco yT SH 

HGdG; (7 g) 

tq à§iy 
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To 

Subject: 

Sir, 

. _ I 91 /2023/ - J 1 
·No. MO/BLP/Complaint file Ghumarwtn 

Office of the Mining Officer, 
District Bilaspur, (HP) 

Dated:-

·~egional Officer, 
HPSPCB Bilaspur, Distt. Bilaspur H.P. 

• T ·n O A 48/2024 

Order dated 07.03.2024 passed by the Hon'ble NG 
1 • • 

titled as Ashwani Kumar Saini V /s State of H.P • 

60/OA No 48/2024/-
Please refer to your office letter No. PCB/RO/BLP/l • 

4 01 09 dated 01-
1854-61 dated 21-03-2024 and letter No. PCB/RO/BLP/OA No. 46/202 - -

04-2024 on the subje'ct matter cited above. 
. . . . . . . • • g to this office is 

In this regard, point wise requisite inf ormatton pertairun 

as under:-

Point No. 1. The exact data of extraction of material is not available, as the department 

of Mining was not directly involved in extraction process for the present work of activity 

i.e. Construction of Kirtpur- Nerchowk- Manali National Highway. The department has 

only Granted permission to use serviceable Stone/material generated during the 

constructional activity in favor of contractors involved in four lane works . As such, as 

per this ~ffice record the contractor companies used 1584297 MT of material generated 

during the present work and paid Royalty of Rs. 8,60,43, 732/- ( Eight Crore sixty lakh, 

forty three thousand seven hundred thirty two only) to this office which has been 

deposited in Govt. Exchequer. 

Point No. 2. As per this office record, the contractor companies have utilized a 

cwnulative total of 15, 84,297 ~T of material, corresponding to the royalty payment of 

Rs 8 60 43 732/- in words-· Eight Crore sixty lakh forty three thous d 
• ' ' ' an seven 

hundred thirty-two only received by this office and duly credited to the G 
overnment 

Exchequer. 

The Detail quantity , royalty deposited is as below:-

Sr. No. Qty. Generated used by Royalty Deposited @40/- Company Name 
companies till 2015 and @60/- till 2022 

& @J80/- till date 

1. 8,67,250 MT 3,84,05,000/- IL&FS 
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Gawar construction -
2. 7, 17,047 MT •! 

1 4,76,38,732/-
\ Ltd. 

Total 15,84,297 MT Rs. 8,60,43,732/-

Point No. 3. As per this office record as on date no captive stone crusher installed by the 

fourlane project in the jurisdiction of Bilaspur District. 

Point No. 4. As reported by concerned Mining Inspector, during the process of 

construction of four-lane, no major incidence of illegal extraction of mineral within 

stretch was detected. However, in recent visit conducted on 27.03.2024, two spots near 

Panoh and Rohin along NH, extraction activity was observed, to ·whom Show Cause 

Notice to explain their position with respect to present activity along NH has been given. 

Apart, as alleged in Petition regarding illegal activity at bloh , no case of extraction has 

been noticed . (Report of Mining Inspector Enclosed) 

Submitted for information and further necessary action please. 

Yours Faithfully, 

~Choud~ 
(Shailza Choudharyg 
Mining Officer, Bilaspur, 
District Bilaspur, (B.P) 

Endst. No. As above Dated:-02.04.2024 
Copy to: - The Geologist Zone-III, Himachal Pradesh, for info;rmation please. 

-~d~ 
Shailza Choudhary 
Mining <;)fficer ,Bilaspur 
Bilaspur, H.P. 
Dated:-02.04.2024 
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Attendance Sheet of Joint Inspection Committee constituted as per orders of Hon'ble NGT dated 07.03.2024 in OA No. 48/2024 tilted as Ashwini Kumar Saini Vis State of HP 
under the Chairmanship of Additional Deputy Commissioner Mandi conducted on dated 10th April, 2024 at 11:00 AM 

Sr. No. 

1. 

3. 

Name & Designation 

mAndi 

So 
SNA RLaaQarfee 
JaiPaw Shqra, ER 

HPPwo. 6unddr egar 

'MANO 

6iNAY, KUAR, 
HpPce6, o MANDI 

7.| Apan doakaJeE 
|aPsPL B RO Mandi 

Official Address 

Dic Mandli( Tayaa Road) 9456-3760 

Pu- MANOL 

Mobile No. 

LuTKAR. MANDI 

7o184o)38 

9s9942543 

94)8364 o 5 

Email 

8628842725 bebnuandia 

Signature 
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To, 

Subject: -

Sir, 

No. MO/MDI/NGT/ -
Office of the Mining Officer, 
Mandi, Distt. Mandi (H.P) 

Mandi 

FR. 

35|21 

The Regional Officer, 
HP PCB, Bilaspur (HP) 

Order dated 07.03.2024 passed by the Hon'ble NGT In O.A. No. 48/2024 titled as 
Ashwani Kumar V/s State of H.P. 

Kindly refer to the letter no. PCB/RO/BLP/(44)M/s Naina Stone Crusher/-132-34 
Dated 22.04.2024 on the subject cited above. In this context the Committee inspected the area on Dated 
10.04.2024 and found no person involved in illegal mining activities. The committee observed sliding 

during rainy season and construction of plots for the purpose of house construction by local people whose 
land is affected by four lane work during the course of inspection. On the basis of the report of Mining 
Inspector and Assistant Mining Inspector they have inspected the area on Dated 10.04.2024 and Dated 

27.04.2024 at Kiratpur Sunder Nagar Four lane at Sundernagar, Chaumukha, Jarol, Bhawana and Dehar 

upto Baloh Toll Plaza and found no person found indulged in illegal mining activities. M/s. Gawar 

Constructions had been granted first permission in their favour to crush 28000 MT vide letter no. 

MOMDIM/s Gawar Mobile St. Cr./109/2021-1632-35 on Dated 25.10.2021 and it was valid till Dated 

24.04.2022. The second permission in favor of M/s. Gawar Constructios had been to crush 101498 MT 
vide letter no. MO/MDIIM/s Gawar Mobile St. Cr/109/2022-2139-42 on Dated 03.03.2022 and it was 

valid till Dated 31.08.2022. (Copies attached). 

Endst. No. As above 
Copy to: 

This is for your kind information and further necessary action at your end please. 

ja.agate 

Date: 

M 
ne NeT 

kapeth. 

29- oy 2024 

Dated 

1. The Geologist Zone-IV, Himachal Pradesh, Shimla-9 for information please. 

, 20t 
934s2y 

Yours faithfutly, 

Mining Officer 
Dist. Mandi,(H.R), 

Ph. No.0 1905-22334) 

Mining Officer 
Distt. Mandi,(H.P) 

Ph. No.01905-223342 
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To, 

Subject: 

Sir, 

Condition: 

3 

4 

With reterence to the worthy Director of Indsuries, Himachal Pradesh, office Order bearing 

No. Udyog-Bhu (Khani-4) Laghu 21/202+Mobile St.Cr. 11485, dated 23-02-2022, permission is hereby granted in your 
tavour to lift/crush approx. 101498 MT assessèd Minor Mineral generated during the balance work for four laning of 

Kiratpur to Nerchowk Section Highway of NH-21 (From Km 12+ 750 to Km 26+500, Km 158+500 including ACC Link 
Road from Km 0+00 to Km 2+003) for captive use only. 

7 

MOMDI/M/s Gawar Mobile St. Cr/109/2022 

8 

Office of the Mining Officer 
Mandi, Distt. Mandi (H.P.) 

Dated: 

1, 

M/s Gavwar Construction Limited. 
SF-01. JMD Galleria, SectOr-48, 
Sohna Raod, Gurgram-122001, Haryana 

2.:That y ou will crush the assessed material which is stacked at your crusher site within the period as mentioned 
above. after paying the Royalty amount and other taxes as applicable in advance through online portal i.e. 
www.emerginghimachal.guv in. 

Regarding Grant of Permission to lift / Crush the Minor Mineral, applied M/s 
Gawar Construetion Limited, SF-01, JMD Galleria, Sector-48, Sohna Road, 
Gurgram-122001, Haryana. 

Subject to the conditions given beiow. 

iii. 

Permission is valid up to 31-08-2022. 

That you will not operate the stone crusher unit without valid Permanent Registration and consent to operate 
fro: PCB Department. 

5. That you will not allowed for selling the raw material in open market or outside the State. 

That you shall not dispatch any mineral i.e. stone, sand & grit without Transit Pass/ Supplementary Transit Pass 
Forms, in case the condition is found violating permission will be withdrawn with immediate effect and action as 
per law will be initiated against you. 
That the transportation of raw material will be prohibited between 8:00 PM to 6:00 AM. 

That you will submit electricity Bills / monthly production in G- Forms i.e. material lifted from dumping site and 
Inonthly production/ material dispatched from the crusher site in the format as enclosed to this office, before 10 
of every month. 
That you will raise sign board at the dumping site clearly depicting : 

Name of the permission holder. 
Date of Permission and its validity. 
Name of the Mobile crusher unit at where the said material is' to be crushed. 

ln ay case, if you found guilty or misusing the permission, the same will be withdrawn with immediate effect. 

In case of non Compliance: 

Penalty provision for illegal mining under rule 73 : 

Any contravention of rule 72 shall be punishable with imprisonment for a term which may extent to two years, or 
with fine which may extend to 5,00,000/- (Rupees Five lacs) only, or with both and in case of continuing 
contravention, with an additional fine which may extend to 50,000/- (fifty thousand only) for every day during 
which such contravention continues after conviction for the tirst such contravention. 
Provided that the contravention of rule 72 for the first and second time may be compounded by an officer 
authorized by the Government under section 22 of the Act and the case in relation to the subsequent 
contravention shal! be filed by the officer so authorized in the competent court of law. 
The nanner of compounding of offence shall be as under:. 
(i) In case of illegal mining carried out manually the amount of compounding fee shall not be less than 10.000: 
if the mneral extracted is upto 25 metric lones. 

(ii) fhe quantity of illegal mining caried out exceeds 25 metric tonnes, additional compounding fee @ 500 
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2. Penalty provision for illegal Working of stone crusher unit under rule 71: 

Any person who contravenes any of the provision of this chapter shall, on conviction, be yunished with: 
imprisonment for a term which may extend to one year or with fine which may extend to Rs. 50;000/- (Rupees 
Fity thousand) only or with both and in case of continuing contravention with an additional fine which may 
extend to Rs. S000/- (Rupees Five thousand) ony after conviction for the first such contravention for every day 
uring which such contravention continues, 

3. Penalty provision for illegal transportation under rule 81 
Any contravention of rule 79 and 80 shall be punishable with imprisonment for a term which may extend to two 
years, or with fine which may extend to Rs. 25,000/- (Rupees Twenty five thousand only), or with both: 

Provided that the contravention of rule 79 and 80 for the first and the second time may be compounded by an 
officer authorized by the Government under section 22 of the Act and the case in relation to the subsequent 
contravention shall be filed by the officer so authorized in the competent court of law. The manner of 
compounding of offence shall be as under:- The amount of compounding fee shall not be less than 4500/- (Rs. 
Four thousand & five hundred) only for tractor, Rs. 7000/- (Rs. Seven thousand) only for medium truck/tipper 
having capacity upto 7 nnetric tonnes, Rs. 15,000/- (Rs. Fifteen thousand) only for trucks having capacity upto 10 
meric tonnes and 25,000/-(Rs. Twenty five thousand) only for trucks with capacity more than 10 metric tonnes 
and Rs. 200/- (Two hundred) only for mule/horse. 

Endst. No. As above 
Copy tó: 

2 

3 

Dated 3|3 

(Shailza Choudhary ) 
Mining Oficer. Mandi 

Distt. Mandi (H.P) 
Ph. No. 01905-223342 

The State Geologist, Himachal Pradesh, Shimla-l, w.r.t. their office order no. Udyog-Bhu (Khani-4) Laghu 
21/2021 Mobile St.Cr.- 11485, dated 23-02-2022, for information please. 
Sh. Virender Sambyal General Manager (Tech) J&KI HP w.r.t. letter No. NHAI/1016/9/2019/Balance 
Work K-N/Pkg-2 dated 16-10-202 1, for information please. 
Sh. Parkash Chand (Mining Inspector) Sundernagar. He is directed to ensure that party will crush 
the assessed stacked/royalty paid material for captive use only. He is also directed to conduct 
surprise and routine inspections and also furnish reports regarding quantity of mineral lifted from 
the area. 

(Shailza thoudhary) 
Mining Officer, Mandi 

Distt. Mandi (H.P) 
Ph. No. 01905-223342 
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shed with: 
Rupees may y To, 

Subiect:. 

Sir, 

Condition:: 

3 

4 

5. 

With Yeference to the worthy Director of Indsuries, Himachal Pradesh, office Order bearing 

No. Udyog-Bhu (Khani-4) Laghu 21/2021 Mobile St.Cr. 6398, dated 23-10-202 1, permission is hereby granted in your 
favour to liftvcrush approx. 28000 MT assessed Minor Mineral generated during the balance work for four laning of 

Kiratpur to Nerchowk Section Highway of NH-21 (From Km 12+750 to Km 26+500 including ACC Link Road from 
Km 0+-00 to Km2+003) presenty stacked at Dehvi and Dehar with in right of way on NHAI Fourlane work. 

6. 

MOMDI/M/s Gawar Möbile'StCFIO9720ZT-e 

8. 

Office of the Mining Officer Mandi, Distt. Mandi (H.P.) 
Dated: 

M/s Gawar Construction Limited, 
SF-01, JMD Galleria, Sector-48, 

2., That you will crush the assessed material which is stacked at your crusher site within the period as mentioned 
above, after paying the Royalty amount and other taxes as applicable in advance through online portal i.e. 
www.emerginghimachal.gov.in. 

Sohna Raod, Gurgram-122001, Haryana 
Regarding Grant of Permission to lift / Crush the Stone / Muck, applied M/s 
Gawar Construction Limited, SF-01, JMD Galleria, Sector-48, Sohna Road, 
Gurgram-122001, Haryana. 

i 

Subject to the conditions given below. 

That you will not operate the stone crusher unit without valid Permanent Registration and consent to operate 

from PCB Department. 

ii. 

Permission is valid up to 24-04-2022. 

That you shall not dispatch any mineral i.e. stone, sand & grit without Transit Pass/ Supplementary Transit Pass 
Forms, in case the condition is found violating permission will be withdrawn with immediate effect and action as 

per law will be initiated against you. 
That the transportation of raw material will be prohibited between 8:00 PM to 6:00 AM. 
That you will not allowed for selling the raw material in open market or outside the State. 
That you will submit electricity Bills / monthly production in G- Forms i.e. material lifted from dumping site and 
monthly production/ material dispatched from the crusher site in the format as enclosed to this office. before 10 

of every month. 
7. That you will raise sign board at the dumping site clearly depicting : 

Name of the permission holder. 
Date of Permission and its validity. 
Name of the Mobile crusher unit at where the said material is to be crushed. 

In any case, if you found guilty of misusing the pernmission, the same will be withdrawn with immediate ettect. 

In case of non Compliances 

1. Penalty provision for illegal mining under rule 73 -

Any contravention of rule 72 shall be punishable with imprisonment for a term which may extent to two years, or 
with fine which may extend to 5,00,000/- (Rupees Five lacs) only, or with both and in case of continuing 
contravention, with an additional fine which may extend to 50,000/- (fifty thousand only) for every day during 
which such contravention continues after conviction for the first such contravention. 

Provided that the contravention of rule 72 for the first and second time may be compounded by an oficer 
authorized by the Government under section 22 of the Act and the case in relation to the subsequent 
contravention shall be filed by the officer so authorized in the competent court of law. 
The manner of conmpounding of offence shall be as under: 
() In case of illegal mining carried out manually the amount of compounding fee shall not be less than 10,0001 
if the mineral extracted is upto 25 metric tones. 
(i) If the quantity of illegal mining carried out exceeds 25 metrio tonnes, additional compounding fee 500 
per metric tonde shall he charped. 
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Sr 

L. PenalV prÍVISIO jOr UegaYOrKUTg"UFSTUTTUUNIEAOLAo 

Date 

Any person who contravenes any of the provision of this chapter shall, on conviction, be punished with 
imprisonment for a term which may extend to one year or with fine which may extend to Rs. 50,000/- (Rupes 
Fifty thousand) only or with both and in case of continuing contravention with an additional finë which may 
extend to Rs. 5000/- (Rupees Five thousand) ony after conviction for the first such contravention for every day 
uring which such contravention continues. 

3. Penalty provision for illegal transportation under rule 81 
Any contravention of rule 79 and 80 shall be punishable with imprisonment for a term which may extend to two 

years, or with fine which may extend to Rs. 25,000/- (Rupees Twenty five thousand only), or with both: 

Provided that the contravention of rule 79 and 80 for the first and the second time may be compounded by an 
officer authorized by the Government under section 22 of the Act and the case in relation to the subsequent 
contravention shall be tiled by the officer so authorized in the competent court of law. The manner of 
compounding of offence shall be as under:- The amount of compounding fee shall not be less than 4500/- (Rs. 
Four thousand & five hundred) only for tractor, Rs. 7000/- (Rs. Seven thousand) only for medium truck/tipper 
having capacity upto 7 metric tonnes, Rs. 15,000/- (Rs. Fifteen thousand) only for trucks having capacity upto 10 
metric tonnes and 25,000/- (Rs. Tw¹nty five thousand) only for trucks with capacity more than 10 metric tonnes 

and Rs. 200/- (Two hurdred) only for mule/horse. 

Endst, No. As above 
Copy to: 

1. 

2 

Quantity 

Inaterial 
lifted 

fronn rond 
cutting 

3 

632-35 

The Directior of Industires, Himachal Pradesh, Shimla-1, w.r.t. their office order no. Udyog-Bhu (Khani-4) 
Laghu 21/2021 Mobile St.Cr.- 6398, dated 23-10-2021, for information please. 
The State Geologist, Himachal Pradesh, Shimal-1, for information please. 

3. Sh. Parkash Chand (Mining Inspector) Syndernagar. He is directed to ensure that party will crush 
the assessed stacked/royalty paid mateal for captive use only. He is also directed to conduct 
surprise and routine inspections and alsg furnish reports regarding quantity of mineral lifted from 
the area. 
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Mining Officer, Mandi 
Distt. Mandi (H.P) 

Ph. No. 0 1905-223342 Endst 
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13 

Bill 
10 

(SRAT2a Choudhary) 
Mining Officer, Mandi 

Dist. Mandi (H.P) 
Ph. No. 01905-223342 
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HPPCB RO Mandi <pcbromandi@gmail.com>

Subject -Illegal mining on Kiratpur Mandi Fourlane
1 message

Umesh Gautam <ukk.gautam@gmail.com> Wed, May 15, 2024 at 7:37 PM
To: pcbromandi@gmail.com

Sir , 
         The complaint was filed by Sundernagar Progressive Development Forum with NGT regarding above mentioned
subject. On the directives of NGT , DC Mandi and Bilaspur were asked to enquire the status and report the matter to
NGT. The District administration of Bilaspur and Mandi along with the officials of concerned departments and the
complaints visited the areas concerned and made us aware about the actions initiated on the defaulters. 
We are satisfied with the handling of the situation by the adminstration and now we found that there is no more
violations. 
We are thankful to the initiative of NGT and the adminstration and hope in future there will not be any damages to the
fragile ecology of hills. 
                           Umesh Kumar Gautam 
President Sundernagar Progressive Development Forum 
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